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No. 44-HLA of 2018/76/27126.— The Haryana Municipal (Second Amendment) Bill, 2018,
is hereby published for general information under proviso to Rule 128 of the Rules of Procedure
and Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 44- HLA of 2018
THE HARYANA MUNICIPAL (SECOND AMENDMENT) BILL, 2018
A
BILL
further to amend the Haryana Municipal Act, 1973.

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Municipal (Second Amendment) Act, 2018. Short title.
2. In sub-section (1) of section 2A of the Haryana Municipal Act, 1973,- Am«_endr;znt E)f
t
(1) in clause (i), after the words “area with”, the word “existing” shall be inserted; i?:r;(;?la Ac(i 24 of

(i)  in clause (ii), after the words “area with”, the word “existing” shall be inserted; 1973.

(iii)  in clause (iii), after the words “area with”, the word “existing” shall be inserted;
and
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(iv)  the existing Explanation shall be re-numbered as Explanation 1 and after the
Explanation 1 so re-numbered, the following Explanation shall be inserted, namely:-
‘Explanation 2.- “existing population” means the population projected for the year in

which the constitution of the municipality is being considered as
per the following formula, namely:-

EP =P X (1+AGR/100)" ; where-

(1) EP -  refers to existing population;
(i) P- refers to the population defined in clause (45) of
section 2;

(i)  AGR - refers to the annual growth rate in percent obtained
from the last decennial census;

(iv) n- refers to the number of years from the last decennial
census year to the year in which the constitution of
the municipality is being considered.’.
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STATEMENT OF OBJECTS AND REASONS

1. Section 2(19A) of the Haryana Municipal Act, 1973 defines the term ‘population’ as ‘population’ ascertained
in the last preceding census of which the relevant figures have been published. The strict application of the definition
sometimes binds the State Government to resort to outdated published figures, which do not reflect the contemporary
actual position on the ground. It prevents the State Government from taking into account the contemporaneous
growth in the population of an area during the interregnum period between the last census and present, which is not
reflected till the time the official census is carried. It also hinders the effective administration of the area, in ways that
the State Government considers necessary. The above definition finds its foundation in Article 243P(g) of the
Constitution of India, on the basis of which it has been adopted in various State legislations of similar nature. A
complete amendment of the same may lead to unnecessary litigation. The Advocate General, Haryana has suggested
that the State Government may consider adding an explanation to the specific definition clause empowering the State
Government to take into account contemporaneous growth in the population of an area, on cogent evidence, for the
purposes of this Act, which would be legally and constitutionally permissible. Therefore, it is proposed that the matter
may be considered for taking into account the contemporaneous growth in the population of an area during the
interregnum period between the last census, which is not reflected till the time the official census is carried, for
declaring a Municipality in the State by inserting a provision of ‘existing population’ in clause (i), (ii) & (iii) of
sub-section (1) of Section 2A of the Haryana Municipal Act, 1973 and to insert the ‘explanation’ of ‘existing
population’ in the Act.

KAVITA JAIN,
Urban Local Bodies Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 27th December, 2018. Secretary.
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Igawl a1 RN &1 faavor

1. BRI TR uferdr rfafm, 1973 & ORT 2(19%) §RT ‘SHAEAT e Bl AAFTH STRTOET & IR
TR YRR fF T el JJAR ST & w0 H GREINT fhar 7 2| I8 URATT R 6RAT HHI—dbHT
g ARBR BT R USRI A DI AN, PR S ol I BT 8, Sl S VR TR AHBICIT dTRAdeh
Rfd @1 781 WA €1 I8 T TSR BT UGl STHVET iR ITHME FHI & AR DI M@ & QR
el &3 1 aMardl # g2 IQIA DI MU HRA W AhdT 3 AT IT T & D YR BT W TIfad e
2, O 50 WR&R 3Maegsd Rl 8 | o URHIYT &1 IR & AfIE &1 9RT 24340(8) & MR W faf=
RIT o fqursell §RT A9 B H ST 1§ | gy 59 Ul U ¥ G BT SAqeddh HehaHaToll
DI AT BT | HSTAdad], SRATM gRT Gea a7 71 2 fF 58 DR Ry Wovg & ®Y § Iarsvol
TSR 9 URMINT &R Fadl & Sl o0 ARGR B TR &5 H S0 & UaTd STae § gs gfg @l
O] PR B eI Pl B B WhAl © TAT Sl BILN U A A AT BE | gAioR, ST H Rl urferd
P ST PR &G, U4 STV AAT GAAN FHA D drd DI A & SR Al & BT Eral § gs delon]
Pl FITOR I §Y, SAEAT P TUAT PR & ford, gRAn TR uiforet i, 1973 @ GRT 2% @Y
SU-arRT (1) & @os (i), (i) T (i) ¥ ST & WH W OCqAHE ST BT UEaEE BRI 9 daHe
STIRIREAT B O] Bl & o)l FETEROT ST ST URaATfad 2 |

PHfadr 9,
IR R ey 790, s |

FUENTS: 3Ro dHo Hiad,
e 27 faawR, 2018. |afd |
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